60 Maiters Raised [RATYA SABHA] with Permission
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SHRI TIRUCHI SI'VA: Sir, I am on a point of order.
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SHRI TIRUCHI SI'VA: I have a small clarification to seek.
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SHRI TIRUCHI SI'VA: I have only a small clarification to seek.

MR. CHAIRMAN: I will permit vou.

MATTERS RAISED WITH PERMISSION

Need to make toll plazas on National Highways free due to problems

being faced by travellers during fog
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Regarding Privilege... [5 January, 2018] ...under Rule 187 61
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REGARDING PRIVILEGE NOTICE GIVEN BY A MEMBER
UNDER RULE 187

MR. CHAIRMAN: Mr. Siva, what is vour clarification?

SHRI TIRUCHT STVA (Tamil Nadu): Sir, my Private Member Resolution secured
second place in the draw of lots and it was listed in the last 1ist of Business (Resolutions)
on 22nd December, 2017. But, today, it has not found place. So, I would like to know

whether it would be carried forward to the next session.

MR. CHAIRMAN: Last time when [ allowed it, I said that this is only an exception
and we cannot continue this system. I will say something afterwards. Kindly bear with

me.

SHRI TIRUCHI SIVA: My Resolution secured second position in this Session. But,
it 1s not listed today.

MR. CHAIRMAN: I have taken note of.
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